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IN THE COURT OF SMALL 
CAUSES AT MUMBAI 

MARJI APPLICATION NO. 208 
OF 2024 

IN 
(AGAINST EX-PARTE 
DECREE DATED 30th 

MARCH, 2023  
DISMISSING THE SUIT) 

IN  
R.A.E. SUIT NO. 1504 of 2015 

M/S. SAYLEE REALTORS 
PRIVATE LIMITED  
having address at C-18, Bharat 
Nagar, Grant Road (East), 
Mumbai-400007 represented 
thought its authorised signatory 
Minraj Lok Vishwakarma. 

...Appellants  
Ori. Plaintiffs) 

Versus 
1. Smt. Sushilabai C. Kalale 

alias Sulochana, adult, age 
and occupation not known 
having her address at Room 
No. 28, 2nd floor, Dayanand 
Building, 42, Pawwala Street, 
Mumbai-400004. 

2. Smt. Paro, adult full name, 
age and occupation not 
known having her address at 
Room No. 28, 2nd floor, 
Dayanand Building, 42, 
Pawwala Street, Mumbai-
400004. ...Respondents  

(Original Defendant) 
To, 
The Respondent Nos. 1 and 2 
abovenamed, 

WHEREAS, Applicants/Orig. 
Plaintiffs abovenamed have 
taken out Application dated 4th 
October, 2024 i.e. MARJI 
APPLICATION NO. 208 OF 
2024 IN R.A.E. SUIT NO. 1504 
OF 2015 against the 
Respondents/ Orig. Defendants 
praying therein that the delay of 
327 days in filing the Appeal 
may kindly be condoned and for 
such other and further reliefs, 
as prayed in the said 
Application. 

YOU ARE hereby warned to 
appear before the Hon'ble 
Judge Presiding over Court 
Room No. 3, 3rd floor, Old 
Building, Court of Small 
Causes, Lokmanya Tilak Marg, 
Mumbai-400002, in person or 
by authorized Pleader duly 
instructed on the 24th 
February, 2025 at 11 a.m. to 
show cause against the 
Application, failing wherein, the 
said Application will be heard 
and determined 
Ex-parte. 

You may obtain the copy of 
said Application from Court 
Room No. 3 of this Court. 

Given under seal of the Court, 
this 21st day of January, 2025 

Sd/- 
Registrar

 

The Free Press Journal does not vouch 
for the authenticity or veracity of the 
claims made in any advertisement 
published in this newspaper. Readers 
are advised to make their own inquiries 
or seek expert advice before acting on 
such advertisements.  
The printer, publisher, editor and the 
proprietors of the Free Press Journal 
Group of newspapers cannot be held 
liable in any civil or criminal court of 
law or tribunal within India or abroad 
for any alleged misleading or 
defamatory content or claim 
contained in any advertisement 
published in this newspaper or 
uploaded in the epaper on the official 
website. The liability is solely that of 
the advertiser in which The Free Press 
Journal has no role to play. 

DISCLAIMER

PUBLIC NOTICE 

 NOTICE is hereby given to all concerned that 
my client Mr. Hardeep Singh Sachdev owner and 
resident of Flat No. 102, admeasuring 600 sq. ft. 
built-up area, 1st Floor, Building No. D-5 ("the 
said flat") in Krishna Kaveri Co-operative 
Housing Society Ltd. ("the said society"), 
bearing Share Certificate No. 26B, for 5 (Five) 
fully paid-up shares of Rs. 50/- each aggregating 
to total Rs. 250/- bearing distinctive nos. 376 to 
380 (Both Inclusive) ("the said shares"), 
situated at Yamuna Nagar, Off. New Link Road, 
Andheri (West), Mumbai - 400 053 (the said 
"Flat") has misplaced the Original agreement 
executed by and between M/s. Jay Jay 
Construction Co., a registered partnership firm 
having its office at Atlanta, Nariman Point, 
B o m b a y ,  t h e r e i n a f t e r  c a l l e d  t h e  
"DEVELOPERS' and Mrs. Benita Sharma, 
therein called the Purchaser of the said flat ("the 
said lost/misplaced original agreement") situate 
and lying at Krishna Kaveri Co-operative 
Housing Society and Mrs. Benita Sharma is a 
bonafide member of the said society as the 
original owner of the said Flat (Original Share 
Certificate) and the same cannot be traced in 
spite of having conducted a diligent search by 
my client Mr. Hardeep Singh Sachdev who is 
present bonafide member of the said society of 
the said flat and holding the said shares, but has 
the said lost/misplaced original agreement and 
intend to sell the said flat to intending 
purchaser/s, hence present notice is issued that 
if any party or person who finds and/or is in 
possession of the Original lost/misplaced 
Agreement and Share Certificate in respect of 
the said Flat and the said shares as referred to 
hereinabove is hereby requested to hand over 
the same to my office address And Further any 
person/s having any claim, or right in respect of 
the flat by way of inheritance, share, mortgage, 
sale, transfer, lease, lien, charge, trust, 
maintenance, easement, gift, exchange, 
tenancy, possession or otherwise howsoever in 
respect of the said flat are hereby required to 
make the same known in writing to the 
undersigned within 15 (Fifteen) days from the 
date of publication of this Notice, failing which 
the transaction will be completed without any 
reference to such claims and claims, if any, of 
such person/s shall be treated as waived and not 
binding on my clients. 
Dated this 23rd day of February, 2025 

 H.S. Sonkar 
Advocate & Notary, 

Block No.C-09, Plot No.67,  Sankalp Coop 
Hsg Soc Ltd. SVP Nagar,  Mhada, 4 

Bungalows, Andheri (W),  Mumbai-400 053. 
Mob. 9820699987 

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of 
Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to Rule 8 (6) of 
the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the 
below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ 
Symbolic Possession of which has been taken by the Authorised O�cer of the Bank/ Secured Creditor, will 
be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table 
herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) 
and guarantor (s). The reserve price and the earnest money deposit will be as mentioned in the table below 
against the respective properties. 

SCHEDULE OF THE SECURED ASSETS

Zonal SASTRA Centre, Mumbai
PNB Pragati Tower, 1st Floor, Plot C – 9 , Block – G, 

Bandra Kurla Complex, BKC, Bandra East, 
Mumbai – 400051, E Mail : zs8356@pnb.co.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

TERMS AND CONDITIONS: The sale shall be subject to the Terms & Conditions prescribed in the Security Interest 
(Enforcement) Rules 2002 and tothe following further conditions:
1. The properties are being sold on “AS IS WHERE IS BASIS”and “AS IS WHAT IS BASIS” and “WHATEVER 

THERE IS BASIS”
2. The particulars of Secured Assets speci昀ed in the Schedule hereinabove have been stated to the best of the 

information of the Authorised O�cer, but the Authorised O�cer shall not be answerable for any error, misstatement 
or omission in this proclamation.

3. The Sale will be done by the undersigned through e-auction platform provided at the Website https://baanknet.com 
on 19.03.2025 @11.00 AM to 04:00 PM.

4. For detailed term and conditions of the sale, please refer https://baanknet.com & www.pnbindia.in.

Place : Mumbai          
Date  : 23.02.2025

Sd/-
Punjab National Bank

Secured Creditor
Mob: 8637084022

Lot. 
No

Name of the Branch

Description of the Immovable
 Properties Mortgaged/ 

Owner’s Name (Mortgagers of 
Property(Ies))

A) Dt. Of Demand Notice 
u/s 13(2) of SARFESI 
ACT 2002
B) Outstanding Amount as 
on 31.12.2024.
C) Possession Date  u/s 
13(4) of SARFESI ACT 2002
D) Nature of Possession 
Symbolic/Physical/Con-
structive  

A) Reserve 
Price (Rs. in 

Lacs)

Date/Time of 
E-Auction

Details of 
the

encum-
brances 

known to 
the  

secured  
creditors

Name of the Account B)  EMD

Name & addresses of the 
Borrower 

/ Guarantors Account

C)  Bid 
Increase 
Amount

1.

Zonal Sastra Center Property 1. All that piece & 
parcel of land and building 
known as Plot / Shed No 
187, Phase 1, in Industrial 
Estate, Udhyog  Vihar, 
Gurgaon, Haryana, Plot  
Admeasuring 7800 sq. mtr.
M/s. Rolta Private Limited

A-18.06.2019
B- Rs. 450.85 Cr 
plus further interest 
and charges minus 
recoveries if any  
thereon from the 
date NPA 
C-19.08.2019
D- Symbolic 
Possession 

A-30350.00
B-3035.00
C-0.50

19.03.2025
11:00 AM 
to 04:00 

PM

Not 
Known

M/s. Rolta Pvt. Ltd.

M/s. Rolta Private 
Limited (Borrower 
and Mortgagor) and 
M/s. Rolta Holding 
and Finance 
Corporation Private 
Limited (Guarantor & 
Mortgagor) 
Both at : Registered 
O�ce: 211, 21st Floor, 
Maker Tower F, Cu昀e 
Parade, Mumbai - 
400005.
Sh. Kamal Krishan 
Singh (Promoter/
Guarantor) R/o – 
141/151, Maker Tower 
A, Cu昀e Parade, 
Mumbai, 400005

2.

Property 2.  Premises No 
211, 21st Floor with super 
built up area of approx 
5899 sq. ft. along with 2 
apartment private terrace 
admeasuring approx 3663 
sq. ft. thereabout, Maker 
Tower F, in the building 
complex Maker Towers 
situated on Plot No. 73A, 
74, 83, 84 & 85, Block 
V of Cu昀e Parade, CTS 
No. 641, Colaba Division, 
Mumbai, 400005.
M/s. Rolta Private Limited

A-18.06.2019
B- Rs.450.85 Cr 
plus further interest 
and charges minus 
recoveries if any  
thereon from the 
date NPA 
C-19.08.2019
D- Symbolic 
Possession 

A-4190.00
B-419.00
C-0.50

19.03.2025
11:00 AM 
to 04:00 

PM

Not 
Known

STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
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